IN THE INCOME TAX APPELLATE TRIBUNAL RANCHI ‘VIRTUAL COURT’AT
KOLKATA

Before Shri J. Sudhakar Reddy, AM & Shri A. T. Varkey, JM

ITA No.340/Ran/2018
Assessment Year:2015-16

Manoj Kumar Singh a7 | DCIT/ACIT, Circle-1(1),
/| |Jamshedpur
MA-63, Housing Colony, Vis.

Adityapur, Saraikela, West
Singhbhum, Jharkhand-831013.

3dreneft /Appellant o gca2ft /Respondent
3rdfremedf S 31X A/By Appellant None
STl T 3T A/By Respondent None
ﬁ'o_-l'aTé I 1@/ Date of Hearing 05-03-2021
YO T I@/Date of Pronouncement | 12-03-2021

3mA/ORDER

Per Bench:

This appeal filed by the assessee is directed against the order of the Id.
Commissioner of Income Tax (Appeals)-16, Kolkata (hereinafter the ‘l1d. CIT(A)’)
passed u/s 250 of the Income Tax Act, 1961 (the ‘Act’).

2. The assessee company filed its application requesting the Bench for permission
to withdraw its appeal as it is availing Vivad Se Vishwas Scheme, 2020. It submitted
that the Income-Tax Department has issued Form No.3 under Rule 4 of Direct Tax
Vivad Se Vishwas Rules, 2020 r.w. section 5(1) of the Direct Tax Vivad Se Vishwas
Act, 2020 and furnished the copy of the same.

3. Under the circumstances, we accept the application of the assessee to withdraw

the appeal and dismiss the appeal as withdrawn.
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4. In the result, the appeal of assessee is dismissed as withdrawn.

Order pronounced in open court on 12/03/2021.

Sd/- Sd/-
(A. T. Varkey) (J. Sudhakar Reddy)
Judicial Member Accountant Member
Kolkata;
Date:12/03/2021
RS
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